
F 0,.A.No. 456/91 

ApplicantCounsel present. Respondents Counsel 

absent. Time till 11.9.91 granted to file reply. 

co 

5.8.91 
RC 

None present. 

Time till 2910.0 is granted for filing counter 

aff'idavit,:;as a last chance. 

S 	 . 	 30.9.91 

.RC 

None appears. 

Sufficient time was granted for filing 

counter affidavit bdit no counter has been filed. 

even. Accordingly, list before 

the 8-ench for further directions on 3.1.92. 

19.11. 91 

NVK & ND 
(5) fr PR Rajendran Nair 

None for respondents. 

RIG 
Respondents haveyet filed reply. In the 

interest of justice 2 weeksl time is).e given to.. 

file reply.. Rejoinder, if any, 5hOUld be filed 

thereafter. 

List the matter before the Bench for. final 
hearing on 24.1.92 on which date the matter will 
be disposed irrespactivduhether any'reply is ru 
or not. . 
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24-1-92 
	

3P11 & 1iH 
(7 

Mr Rajenciran Nai 
Mr Mathews J Nedumpara 

The learned counsel for the applicant states 

that in view of certain orders issued by the respon-

dsntS an 22.11.91, he wishes to withdraw the OA with 

liberty to file fresh OA after 	 remedy 

of,appeal, in accordance with law. 
Accordingly., the OA  is dismissed as withdra. 
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(M\JHARIOASAN) 	/ 	 ( s MUKERJI ) 

JUDICIiL MEMtBER 	24-1-1992. 	
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